303 Matters Under

[Shri N. E. Horo]

1. that the traditional right of the
Tribal and other communities to
grow cocoon and lac on trees of
Government forests without hinder-
ance be immediately restored to
them; and

2. Minimum prices for cocoon and
lac be fixed for the growers in order
to protect them from exploitation at
the hands of middlemen and un.
scrupulous traders.

(v) INCREASE IN INCIUENTg OF THEFT

AND DACOITy IN TRAINS.
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